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MINISTRY OF HEALTH AND FAMILY WELFARE
(Department of Health)
CORRIGENDUM
New Delhi, the 9th September, 1981

GSR 912.—In the notification of the Governor of
India in the Ministry of Healih and Family Welfare, No.
G. S. R. 290 (E), datsd the 13th April, 1981 Published at
pages 655-657 of the Gazalle of India Extraordinary, Part 11
Section 3 Sub-section (i), dated the 13th April, 1981 :—

(A) On page 656—

() in rule 3 (b), for “following sub-rule be", reed
“following sub-rule shall be”;

(i) in rule 4 (b), for “A. 15.077, read “A.15.01" ;

(B) On page 657, in rule 4 (d), for “The Bhatti Katha
be”, read “The Bhatti Kathe shall be".

[No. P. 15014/9/77-PH (F&N) PFA]
G. PANCHAPAKESAN, Under Secy.

i faesit, 22 e, 1981

Wrowtcfne 913 %Iy WOEIT wew dropm (7)),
oot 1973 ¥ Prow 1 & ey 3 & wier X &
FTC T gy P} W P g F o &) el R
gy -—

¥ty woETe T QYT ST, YT

Jwe ¥ wrdr Qe Ay @ ¥ g% g el gy dow ¥
Yo% go-Ee JEcqd 61 amae e drw aw W,
yqmE % 69 afet 1 wre vk off wneE e Ak
W g gw wd, g aifgr e e aw Orw-arfya for
% & To-urg fvam €7 6 aife AT AT W q o
vﬂ;m%m—mmﬁrwmmw‘qrﬁﬁm
g% <, TUF ¥ WO-ETY W e wF ogd wwt & Wi ¥

[awm e 11026)1]8 1% eqoTT o FEN-1]
%o qFe wrfem, waT wlew

New Delhi, the 22nd September, 1981

G.S.R. 913.—1In pursuance of sub-rule (3) rule of the
Central Government Health Scheme (Madras) Rules, 1973,
the Central Government hereby extends the said rules to the
following arcas, namely:—

CENTRAL GOVERNMENT HEALTH SCHEME DISPEN-
SARY, ROYAPURAM

On the north, city limit commencing from its fjunction
with Mapali Rouad, proceed Northeasy along the city boun-
dary upto the junclion with the sca-coast® proceed south
along the sea-coast upto its junction with Ebrahimii Sahib
Street; procced west along Ebrahimji Sahib Street-Old Jail
Road —Basin Bridge Road upto ity junction with Buckingham
Canal proceed north along the canal upto its junction with
Maenali Roed, proceed nlong the Road to reach the starting

point.

{No. §-11026/1/81-CGHS Desk 1]
K.L. BHATIA, Under Secy.

qfige wretn wrgfammr e
a€ foest, 25 qwif, 1981

wro wte Pre 914, —ufw wroftT A e wid-
firam, 1066 (1956 ¥ 25) % wfewdx 20 # yoqfeedz (1)

it

& oo s fed o sfenrd W Sgd ey g, T T
¥ qf wpi R o, s wrof argfeaer geam, wf e,
qrggra wfew wreka srqfawe SO, 1058 W FWT WA
¥ fou et faeafafan fafrs qamar 3, sl -
1 (1) W fafraal § wfgs wredre siqfrem e
(wwiae) sfufagT, 1981 Hg 91 |
(2) & 1-8-1981 ® waifmg
2. W vk sl deaa wfaf@w, 1958 ¥ (P
vk Wz wiea whefrgn ey o ) efefos 2§ —
(1) wox (x) ¥ I Freafefar o wiaez fedt
wiEd, et -
“(mx) “gm fraa” W wd Fftm gare & sl
T¢ wr] g WA qe fraw K
(xer) “avr fow Prw” e oad fafta  wrrear
o< Prdaer % fig Fdrg wowre & gro friwa avng
fag fqow, 1063 &,
(2) e (1) & w, Fredfaan am ez findt
wdd, e~
“(or)” “goe Craw” w1 wd aoerd il a3 om
qox Ty B ot faaw ® wdd B
(%) “wem Prow” w1 wd FlE Ew § TR
frora K

3. wfay fafqaw & fafraq 4 % -

(1) {rv-ﬁtﬁw (3) % wmma ar  frefafa quiafaa
@ W, wA —

“(3) sfwa gearr o wmarer &% ¥ fog v o afrtw &
& w0 aong gf wen # ey, foastoe LRE
g us ofigem ¥ A7 wE rw LEC I 8
o gaTx & geity AR &sv € miwgIH & A9
wrdydr oy At widdr e wgrazAAT ALY, WEA ww A
v wm fra g wrEge i mdd, Aoy oo dwy T
F gEmeT & wde R wdr

(2) wa fafw () & ey T fresrafas  ar-fafaam
shrearfon Fagy o |, e —

“(9) &% ¥ wg® W W1 sfa  fea ot wsm wsgar
(1) ot & wd genr (2) AN A G ¥ aftaferr

mﬁﬁwmqﬁaﬁamm&&; ot @ geat
%t fr frenma e st

o wfam it & fafsgm 3 ¥ fag freafafer fafawn
gfwearfa fen wdw, wai—
‘qiEr wWT W ST

5. s wer freafafan wra (11) At & fafra iy,
wefe

(w) Hewm w1 IR warfy
(a) wareey darat & wgfrdaw TIT TIET
(w) forer srarery wr sfefafi e
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M M —— — X gy IR Sasa i

(1) fraws, afws wrefra agiaart deqrT——wrer

(7) wearr ¥ fq g gu d9n & A7 wedi A ¥ Aoy
% wxwdl & g g gE0 OF qeEd

(7) deamw & wwet ¥ & f 44 WA g W e

5. 3fqa  fafwt tf(ﬁﬂ?*%"ﬂtvﬂﬂ‘lﬁ
o & whgerr W7 w47 & B9 W, wo Wi AF qw vl
flt Wit

g whaw fafqasi & fafarg s #

(1) wnfafemy (1) ¥ wmr 7 frevfafer ao-fafraw
afwearfys e wedm, wafa—

1) e wr & dwrea & fag wanfy fed o
qEEE /IR O 1T W gwr o dsw o e,
fog warotsmr wg dBF  waafe & mmu fafeo
wr, frate ohoawg o AT sty § o e grfy

(2) sufuferm (3) ¥ fay, Freafafay Sv-fafrow
sfeeanfor #or, wafr—-

“(3) wit @ % £W ¥ 7 @ WAE & @O A
wwfs % gra fufaw ofv o wd oo € gEmamm
% g€ wradi,

(3) sufafrom (6) ¥ “w wxew” Wl ¥ wamr oa¢
“giw ey’ wtreaifry fe o wdm o

7. wfew  fafret & fafma 10 % goMPram (3) %
o gy, frwbafar gvfefaon sfvenfer e
ST, Wi -

“(3) grfufmm (2) # oftafas & wfafomr o
war W emft war wad afefaat & ewat o aae
ofr & fawmr #, mar war oie #fvs 93 W ograa
I o ax fer wdm, frte frg @ 9w e &
Proii & mare v o ¥ &1 v @ §
gofto 190 ¥ wewia ¥E 7 GIHT & T AIT-TAY
o fawffor o and et wndsrdr fasial qar s
¥ frnY ®wpme, o off wfaw o, ¥ ofess it

8. ofqy fafmal ® fraw 12 &, wefafaan (1) & wara
q¢ Prfufae sefafen t sfrenfes fer ardn, oof -

“(1) 'wmm, fam oo ¥ mafer o Py oafwfy ¥ wfa
fom oF asast o Semsew Wrcowma ower o gt @
wafes ¥ fafaa sfufres r aro 10 % gv-are( 5)
¥ gt v we efafmt ofss s owem &
fitwe seie wfifn & oo o ke afer o

- e e e L

veaw  wiafs & gty e aw-aaift agr v g3
gw ¥ arg e gf

9. wfqm fafradi & frow 24 & Fefufaag (1) # *ic
“fufEear mitefis” wer wor v fad wit

10. whee  fefred % fafram 27 # “qdfre maerw
frrm, 1933 weaf o wel & v o AT AT b o
my W@ K FAra wdtfe W (qwner) frow g072" am
o ds  glyear fed wdd |

(2) wan 39w ¥, “gaav, 0 A9 B owey ¥ ) AR
wer wer wmo ey w3 PR amt

1. wfeg fafrowi & fafraw 23 % =qer 7 Frefirfae
fafras w gfearfr fen o, wain--

“(28) Fmw ovc denrdt wfesy-frfl

(1) weam # g ¥ e gfafagfes & ofsforr, dem
& wAwdl Perdr Prgfer 12-075 ® @ e an
g€ ¥ W & windy Pt FrgPer e fufe &
7t gt & femy Softa aoerd wdwiP@i oo mg By
g wiarn wirsr-fife WY o qomi Sl o
fadte ®7 & g &, # woarn gfesy fafly, (Ffra-
rd) faw, 1060 WR ¥fre witfex Aad (For)
frgm, 1972 % wraaml & gro A gt

(2) veaw ¥ g ¥@ w sfafgfer & aifor sem
¥ el ot faaer 12 fevae 1075 ¥ oo
frper fewr won @ amr oy fele =7 & wm
wirerfafy dix Goa =i & oft @ @, awg-amn
ar gmiar  gemr ¥ gardy wheeeffe fage &
aro mfar gt

12. whag fafirdi & fafrag 30 ¥ ara, Preefrfae Fafroy
wfranfer §m, water—

“you. FOATE & wATE W oW

¥ farrt # wafaer frfraa & 3 407 10 A1 00 deqrt oy
ag arom & 0, Qa1 w2 wekafor G & 3 Ay 9 Fafarg
¥ ofra mg ® v & Afew @ @R Az oW
dgm W wd e wdww B oankr F qf §r fedr
ot s frtwe & wrdwrw € amer T R wfewl
fafaw % €7 gt ¥ A ® Aifes W Arwa | B
frfer wrdbme oY ewrfer & oF fedr ot wro T g
s w1 firere frdwrew & ot gy 7

19, W 1 ot v 2 & g Freafafa e aqgfeat
sfreqrfoe gy, waim--

W%
o % : ifwd  frfran 6 aqr 11
Tt o R TUNE S ofwTd &Y &
) St e fiey
%o §o WANFY wr erwy PrRwrn usqe wrdt war ®EqTT AT
1 2 3 5 8 7
1. wfren ng-emas § fafo & lrfvf\mr; : e — o5 - qafafrarr ot fre
qafafErT ¥ wfiere W afrte
et &uw
ur ®n %
A WRA &
ol et oA
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3

4
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7

3. (1) wrefens =
(2) arwowr s R frEy
o wl aar wl &
A G W T

L satw fewr ¥
2000 o NW

J

1w w-—-
v e & et b
yfter=

4 VR & Ty Wt wR-aR  swdw fagg

Prrmrfor

20,000 %o

wete faaw @
10,000 Yo OF

wehy fawg
50,000 ¥4

(w) g= frafor o fadtw  wfbers gF sw ofieeow 25 S

O

(@) amaTo AT

(v) wifts wowa

witr wi & st |

W wfr &f &

e |

oy Fogd (w0

nowa Aft) &
ferd got wftmnx

au wifireTT

5. wgeh-drg dufrar ehprar wor faerr et Frdee ¥ fre ¥

%, wigwrt

st fadi e
wehwifaat & g
¥ ot wierwre 1]

6. vhwanft amarer wirey fife & wer frng et P ® fe ¥

dufirgt wlers frady wfea
w0 #T witwr)

gfawfal o
woeifoa & fag
# g wfwre |

y @@ & wofen water wfie- atogo firo fyafe

aal wY T e |

3 ?552%i§
i »
:
i

527
A

| &
1]
£

firz 13 % Praf-
For wal & wefrer
quf wfewrT )

wedw fyay #
20,000 %o AF

ot wftreTe

qut wiftreTc
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WY 6T Oouw ST, 10 1681/wrfiem 18, 1003

10, wearar fefyaat | sfedar ser
saferal o qafagfer & eirgfr ad ‘v ® wd-
wifrgt % fegn |

1. Ger & el €1 60 nd
o} W e T

12. WY 9 a7 wwd qe & wiy-
Pow feft o wor & ofreraed

wt srqafe |

13. W' o ¥ wiwifogt o o
e 2ol & Ow fruder
ST 6T FY wopEiy AT o=
fie ag 3 twmy ¥ wfl-
wa % ma § fredt  fydm
auit mff £

14. ug folg e fe s e

wateafe fadw @@ & v
i g watfe £y

15, fiedt wdofoe o fwad &
qfey # amn & go et
o gyt “u & wgwrfert
% gru ifme we & diw
we % P o et
W |

16, T TN WL g wEAA-
3= & ana Wi § frat e
bilinitind 2o i

17. {0 P 200 & wreE™
(71) wr Sy W@ T
¥ arq gl ¥ GoeE ¥
fagy & que ProT 201 A
fawert w1 mifrgm w3

18, (1) wmefers gasm « wff-
i

(2) wasrer o efrgfa 1

(3) fwfims e wasTe

—— =

4

qot e, oF
e # ow ot

it & witref
% f{amg ¥ qof
gufier)

7 wfteT afy Wt
w1 wod g &

fimd b
qof witrerx

60 g9 ¥ FgEE

i wferT, oF
7T ¥ 0% ad

‘o’ & winwfal
% forr ¥ i
wfiT

——

dfre suomt & dfee & wfefos

ferg gt wiflnere
ot wr famgt
% g wy ¥
forg 1

qut it

qof wfesre

9 wfirerg

i o,
firg gt st
o at ‘%" &
firg 4 m ¥
ufire mft |

it famai &
Qe g ¥ W
& ford qof it
T

frtwe w1 WSiET
LT

ol ' & fag 4
wy ¥ wime ¥
fer qof miimy,
whe frawe &
fum # qut
wfleTe |

g efiere

60wt ¥t WY w6
i ‘g’ & wib-
wifed} & fama &

1
‘
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19. 7 frdfire won fir Wi o sfafrafr o = au wftrey —_— -

ST ST T § Ay ArATH wallr g1 g
T g A TAwA g aqer waw 41 wafy
W | & forg g vt wrferr-
20. WM KT WA qot wfinpre - - = L
21. oY ot fagferr & @ g whoex - e e —
ufersre (Framr 7 & wiftm )
(1) ond weqrdy e T A s qnl & ey — =t i
wal ¥ foer w ad @
qot wfemTe | adft arf & fing
umTTRf W qot wfirre |
e wrargt & wrargt G -
fg or adet  wral & ok
waft & wftoe % ad ¥ qefw
LU wrafly 8w war sysar-
%1 g qErae
srara! & fag
ox ud & wfiy
wafir o
(2) wardy of et Wk atw % oy ot 'w gy | oo e
L
22. afcfret €1 wall & geear-  Pdow & fawe & — s e s
qdw qof ¥ & wre ad ‘s witforr qo
o ‘@ & wfieefray witrere |
wrft wTT wr stitrre o
23. Frq & ad ‘0 ¥ wjwrft o gfieere —- - e e
& ey T T WY o7 wif-
7|

24 o 'w & whyrdg -
9 BAIEIT KT w7 wikEre

wiwid @ @y frdes, ayeat o

oAl & faww gl &

¥ uftforr wit
it U & ufy-
wifEt & waem
# qof wfm |

25. gt & wigwrd dow), wy- oy iy & &g

a1, AR, wderand,
dmfesat cearfy # wir Ay
weerife frra wal & fog
wx fogw o @ §Y 7 o,
quufy g% w1 e |

faag ¥ qof
wftmye o

30 Y & wafy

Wt ofmd e ¥ 7 b my
TV W 4T & P ¥ g sfre

30 fiit gy
wafiy o ddfiry
drg ey gror
wic dow yanfy
¥ widow &
afea P
AT w3
friww ¥ fan &
aftfon qut
wfiwrT)

Ui P

bt ¥ qof
wfkrrT

frymy & fawg &
oo ww gty
daft & ot |

TGN I3 by
T 5Iq Wy
e ¥ qagr)

———— P . 0 e s ot —— o S——
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LS AT -

TS R L ST K, T T

I it 3 1 5 8 7

26. WO gl sarvfeaw @ man afgrwfoem st € wafy - —- AW T
waTiedty dnifaw wedsal, 15 fadl ok & Wod qof afivere i = ¥ FORT
aniftza, s vt & frwr qof sfiwi7 ) ar ordr Rt
T &4 % g sqfeafy w & uedte

I g7 MY W gfhg

27. SAwifgi K wma fags A At T AR Y ad ‘g R iR A W R qmi w0 - =5
T eI A qAnAviion T i omeY & P flrg gof wfiemrs ) g wfioer )
™A T i w ufa wfiwem 2 a&l

AT AT §
o% wq g afi-
n7
28. orAv fama § weay qruet qof wfin = =
& wiwfal & ana & P
%77 w7 ufimrT
20, gear & wiuwfri @) gearx g0 foff ww g 30 fei Y oafy & .- qRY-EHY T ST
Fed & ey ¥ faw ofwe xed ¥ qof efew FowrT gt WA
it & fau spafs &% ok qeq ¥ owrd § ; firvwif & &eT )
gaieafa w1 ww 7T WA wew ¥ =@
Wi ) afir €1 W
a7 W & e
forr wri faefrr
nr}l!ﬂtfrl

30. 3msly oAfios wafir % fert wrr TOmMT W - - - --

32 afes Wz E e O afiee - — — _—
¥ fa 1 =iEPr e afire )

33, wow winfe  fewfoi o0 fq et eagfaa da afie d e
afwy m0a Afg ECAA HT w6 & fag qf % ot g afeer
w1 wfgwrc |

34 Jo fo 27 & i dema  wedw o R -
¥ frgfr oo} ¥ frgfer o7 dw & wa W
afcirommdt & wid- ot sfeer
afdi w1 wfer  dmfa

YT WA 6T WOETT

35 wgiae s A men  fawfe i wiedre — — - mmni:ﬁr;
o, AP W R H A m:um
wre mrf werew Pafigr wff & firwi \

qon frrm 12 ® wTAETY WY
fafes w7 Wt wierT)

761 GI/81—3
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LUl
(R wgwmm e wrea AYGTC & g9 fraEt et dar dnrhey §)
e e S e R e et e
wo "o wiEwry wy BRY - sregfn
firdery e Wi Eer
i - R 3 et SO = N

Jo.

37

38.

39

40.

41.

42.

43.

wfvfiy w27 & faw

aifiey T |
grigenfusr ®;  frafar  qof wfiers end fw frs o) oo
T grrdmortfireT e Tt T & 3

ve Prafe w3 w1 9@ wfir
Lot &

qear & Pt wwd % g sfter T me © o dafirey A qof wifieer T oWt oo o &

grdonfaerT WY ow oe ¥ gut ot o e ek s s e

79 §T TRt ST | Laed &

qut efu < o) w=r 92f &

fadt

forg

wearT & fedft wdard w1 of wfewmcwd “ dte T ¥ o efiemT ol ‘@ ¥ ek gof wfierc W 2

U gy ¥ gEl 9 9T - vty % fagy ¥ 1
aratm wor

T 9T AT G deqrT ¥ -

wifedi % dow YO ww By o ' b & feeg 3
AT |

gaaayfa ¥ fordt v s b i st ‘e Y e
wrer ® fire o " & wharfai & faeg 7
wWrE  GORrl aderd & quf wfirer, ol ‘e, wi
aE wY w2 T wiw ‘g & et & v ¥
Ry & o wt wfhew g sfisre—wie faeer F wf-
sl efwr s Ay - wmw 500 %o aw % fedt

afr e uerdff e ¥ fow W,
ag @tar or o ¥ fed
wfer W 63 @ syt
W & A g e g
Eoowl s ateowt w %
sxarfeq) & frma & wrerdr oy
areft ewr ¥ vty fagr wdt

44. Pl wharly ®) ow & v o wfawm—a soee &

o ey erd ¥ A ATy, wdwfEY o Wi osvwe

W A R Al e wfed sfr goaT Prest it

Frres Wt whTahor Y & &

g fad o andy srfaor wat

¥ afer ®Y frae w0 w7 wfis-

L2l

5. duwifes wdwifat s qr- gk wfierc

avr fed T e (greT e

& s % fird) oy Wfr w

sifter w0 )

46. A a7 wfew =l § ¥ gwy  gof wfisre
©Y2 a7 e e ey ity oo |

47.

e w2 v gad g & of whirere aed f ot e e
wftfoes fcdt and & iy v dew kA b

ot wpafr dY

afi & fawy & )

gif wfewre ot “a”, ‘90" v b wfiwre ot %7 & owt

it ¥ fawa &

qul wftrerT o ‘% & wat-
wrfeat & firey %)

qui wfiper o " &
it & fawg # )

¥ whwft & s 4
faag &

—_—— —
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48.

49.

30

51

52.

53

54.

W4 WT TNE . WEET 10, 1081fmf@T 18, 1003

pa 3 4

5 8

fied v R g ®ooreem g wifirere =
at wee & fareg vy fadtm wm

ag wifvxy o & Feqw ot wiiewe ==
w1 wif sEma fawwr aoT

300 %o sfyamy & wiirs T

b, & ¥ fomaw A &

g w1 wfirerd § o

ady g wfeark & feafr  gof wfuwe sal
W, §raeT § FHWrg % -

O T A1 Ay & wfaer
%1 urfar FE !
waww ¥ aw @ @ o gt e ot whirsre
PIERT ¥ FATER] THTV-TF 1 o &7 fefa i o
gt wr wfir)
wfew o ¥ @ ffior gt wfiey o fie wawrw o g whesr, avit wer e
o ¥ folt e H Atz Ty WA whrerd A e i)
T EME O swEs
for-zam 7 g

wres & A @m Regrma- g wheere w e wve g wfawre, ot e & e
o1 WYC WeT Ay ¥ A fwa " & et & feew ¥ sofod & frea
w ot et wel WY qon fraw, Wi A

& wF T q AR &

qffre 4 % W ®Wo 30

% gwy wem 5 ° afbe-

far writ & Wi o

e o ¥ owmds ¥ qw gl wimere —
TEETW AX A AT WH- :

a1 % weqrada w1 fafu w

ol w7 |

mmﬂmmmmiwmﬂ%mﬂa i

55.

56.

57.

58.

59.

qu w@ w frad ford W qof Wi s
::guﬁmm&ﬂﬁﬂt

w*mmﬁm

st actad el

frarsit % frfeer 1 wfirafdi gt wfewr | gaar W s —
* STO AQAT & JUAT | o feaf %

oy wfen T fe weart  gdwfiee o e, e oot wfire, o o & -
Fowbed ¥ A Ay 6w et § e it ¥ fam 4
v gt avemi ¥ fordt st

of wfrdea o

arar ¥ T BT G A quf wfeere ) g0 feAl ¥7 @ ot w e, 30 {21 o waf —-
difra T % Praat A gE AT @ ) w0

7O w1 wiuwT

foxrd ar waTC ®1 o 1 qui wieere —

g woe w1 sifewTe et
doarg P wdATET wY
Ao vtk & |y 9T HFINA
T WTEA &1 gAA fot e
¥ fevg wE wEE IeAnT A
woirrr o ekt i e &

2189
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1 2 3

4

8 6

60. WS wET iy & wfe-  qof s
formr W wrr dATEORTd
sferd] 1 gTAT Wt T@TE
AT Wi It e frad
w0 |

61 oy Wit ¥om f& s gt wfimre, o fe s e
fagmrer wigerdt grm o ok weawrd A v faaa
qogmd % fwd  faw afesd sifer 7 fear mar

AT : LAl
62. fadi wate wawme & wfafow g afis
AL R el

63. WwEIW  WrEw wOM wa gt efieeTe
fafrer o1 & sfekfa wc
frar @ fir wdwrft & ard
QT WYY 6T Ereuar ¥ wgier
wrat TEt & o

g4, wag grr w feufr # Prewa  quiwfirsre
wor fr war uv wrerd
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ALL INDIA INSITIUTE OF MEDICAIL SCIENCES
New Delhi, the 25th July, (981

G_.S.R. 914.—In exercise of the powers conferred by sub-
section (1) of section 29 of the All-India Tmstitute of
Medical Sciences Act, 1956 (25 of 1956), the All-India
Institute of Medical Sciences, New Delhi, with the previ-
ous approval of the Central Government, hereby mukes
the following regulations further to amend the All-India
Imstitute of Medical Sciences Regulations, 1958, namely:—

1. (1) These regulations may be dalled the All-India
{rglssmule of Medical Sciences (Amendment) Regulations,
1.

(2) They shall come into force w.ef, 1-8-1981.

2. In the All India Institute of Medical Sciences Regu-
lations, 1958, (hereinafter referred to as the said regu-
latioms), in regulation 2,—

(i) after clause (d) the following clauses shall be
inserted, namely :-—

“(dd) ‘Fundamental Rules’ mean the fundamental
rules us applicable to Central Goverrment Ser-
vants;

(ddd) ‘Genenral Financial Rules’ mean the General
Financial Rules, 1963 framed by the Central
Gov’ernmont for financial mamagement and con-
trol;”

(ii) After clause (i), the following clauses shall  be
inserted, namely :—

“(j) ‘Supplementary Rules’ mean the supplementary
Rules as applicable to Government servants
who are subject to the fumdamental rules;

(k) ‘Treasury Rules' mean the treasury rules of the
Central Government.”

3. Tn regulation 4, of the said regulations, —

(i) for sub-regulation (3), the following sub-regula-
tlon shall be substituted, namely :—

“(3) For an ordinary mecting of the Institute a
notice specifying the place, date and time of the
meeting shall be given by the Secietary to the
members at least (wo weekg prior to the date of
such meeting and under a certificate of posting, if
sent, by . The agenda shall also be semt
along with the notice of the meeting and where
it is mot possible, the agenda shall be sent at
least ten days before the meeting under a cer-
tificate of posting if sent by post.”

(ii) for sub-regulation (9), the following sub-regula-
tion shall be substituted, namely :—

“(9) The President may include in the agenda at any
time before or during a meetng (i) fresh
items of business; (ii) items supplementary to
those included in the agenda; and such items
shall also be taken up for considsration.”

4. For regulation 5 of the regulations, the following
regulation shall be substituted, namely :—

“Constitution of the Governing Body."”

S. The Governing Body shall consist of the following
eleven (11) members, namely :—

(n) Pesident of the Institnte—Chairman.

(b) Director General of Health Services—ex-officio
Member.

(c) };cepresenlative of the Ministry of Finance—Mem-
T.

(d) Director, All India Tnstitute of Medical Sciences.
—Member.

(e) One meber elected by the members of the Insti-
tute from amongst the three members of Parlia-
ment elected to the Institute,

(f) Six members to be elected by the members of the
Institttc from amongst themselves.”.

5. In 1egulation 7 of the said 1egulations. the words and
figure “and in Schedule I as the powers and functions of
the Chairman”, shall be omitted.

6. In regulation 8 of the said regnlations, (i) for sub
regulation (1), the following sub-regulation shall be subs-
tituted, namely:—

“(1) The Governing Body may mcet as often as may
be considered necessary by the Chaiman for
transaction of ity business but shall ordinarily meet
once in a quarter at such place, date and time as
may be decided by the Chairman.™;

(i) for sub-regulation (3), the following sub-regula-
tion shall be substituted, namely:—

“(3) An extraordinary meeting of the Governing

Body shall be called on a written requisition by

at least six members of the Governing Body or
by the Chairman™;

(iii) in sub-regulation (6), for the words ‘Four mem-
bers' the words 'Five members' thall be substitu-
ted.

7. Tn regulation 10 of the said regulations, for sub-regu-
lation (3)., the following sub-regulation shall be rubstitut-
ed, namely:—

“(2) In the case of Chairman and the members of
the Governing Body, and of Standing and ad hoc
committees other than those mentioned in sub-re-
gulation (2), travelling allowance and daily allow-
ance shall be paid at the rates to which they are
entitled as per mules of the organisation in which
they arc working or those prescribed from time
to time by the Central Government under S. R,
190 and the executive decisions and orders there-
under whichever is more.”

8. In regulation 12 of the said regulations, for sub-regu-
lation (1) the following sub-regulation shall bec substituted,
namely:—

“(1) Tn addition to the Standing Finance Committee
referred to in rule 6, the Institute may constitute
other Standing Committees in accordance  with
sub-section (5) of section 10 of the Act, consist-
Ing of a Chalrman, a Vice-Chairman and not more
than seven other members. The Director shall be
a member and ex-officio Secretary of each Com-
mittee. The Chairman, the Vice-Chairman, and
other members of each committee shall bc noml-
nated by the Institute.

9. Tn sub-regulation (1) of ‘regulation 24 of the gaid re-
gulations, the words and “Medical Superintendent™ shall be
omitted.

10, In regulation 27 of the said regulations, (i) for the
words and figures “Revised leave Rules, 1933", at
both the places where they occur, the words and
figures “Central Civil Services (leave) Rules, 1972
shall be substituted ;

(ii) in the first proviso, the words and figure “for period
of 3 years in the first instance” shall be omitted.

11. For regulation 28 of the said regulations, the follow-
ing regulation shall be substituted, namely :—

“(28) Pension and Contributory Provident Fund—

(1) The employees of the Institute, except those on
deputation on foreign service to the Tnstitute, ap-
pointed on or after 12th Sept. 1975 and such emp-
loyees as were appointed prior to this date but
have specifically opted for the General Provident
Fund snd Pensionary benefits as applicable to the
Central Government em loyees, shall be governed
by the provisions of General Provident  Fund
(Central Services) Rules, 1960 and the Central
Civil Services (Pension) Rules, 1972.

(2) The employees of the Institute, except those on
deputation on foreign service to the Institute and
who were appointed before 12th September, 1975,
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and huve spccifically not opted for the General
Provident Fund and Pensionary benefits shall be
governed by the Contributory Provident Fund
Rules of the Institute as amended from timg fto
time.”

12. After regulation 30 of the said regulations, the fol-

lowing regulation shall be inserted. namely

“30A. Terms of office of Director.

Notwithstanding  anything contained in these regula-
tions, the Inktitute shall, if i is of the opinion that
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it is in the public interest to do so, have the
right to terminate the term of office of Director
al any time before the expiry of his term by glv-
ing him a notlice of not less than three months In
writing or three months' salary and allowances in
licu thereof, The Director shall also have the
right to relinquish his office at any time before
the expiry of the fixed term by giving to the In-
stitute a notice of not less than three months in
writlng."

13. For Schedule 1 and Schedule II, the following Sche-
dules shall be substituted, namely:—

SCHEDULE—I
See Regulations : 3, 6 & 11

Nature of Powers

Sr. Extent of Powers Remarks
No.
Director President Governing Body  Institute Body
1 2 3 4 S 6 7
1. Powers of reappropriation of Full powers — . - Report on  any
funds from Sanctioned Budget.! reappropriation
shall be placed
before the Go-
vernlng  Body
for approval at
its  subsequent
meeting
2. (a) Wrlte off of loss of irreco-] Upto Rs. 2000 Rs. 10,000 Rs. 20,000 Full powers i
verahle value of stores of | in each case in each case in each case
public money due to fraud
etc.
(b) Loss of revenue or of irre-
coverable advance. ;
(c) Deficiencies and deprecia-
tion in value of Stores. |
3. To Incur (1) contingent ex- Full powers with- — — — B
penditure (ii) or expenditure in the sanctioned
on the purchase of stores and ~ budget
stationery and printing of
forms.
4, Maintenance of Building and
petty works,
(a) Original works and special Rs. 20,000 Rs. 50,000 Full powers — e

. Pawer to sanction recoverable

. Power to sanction advances/

in each case sub- in each
ject to maximum jecttoa
of one lakh per of Rs.
year

Full powers for
minor  repairs
(not annual
repairs).

Full powers

repairs.

(b) Ordinary repairs

(c) Annual Repairs

Full powersinres- In case
pect of all officers

and  employees

except himself

advances.

Full powers in res-
poct of all officers
and employees ex-
cept himself.

final withdrawal out of the
Contributory/General  Provi-
dent Fund.

In case of Director

case, sub-
maximum
2.5 lakh

per year

of Director

—
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1

2

3

4

5

7. Destructlon of olﬁcla:l records Full powers sub-

10.

11.

12.

13,

14.

connected with accounts.

. Powers to direct the payment

on ths last working day of a
month the pay and allowances
of Employees of the Institute
where the first four days of the
following month are public
holidays.

undigbursed pay and allow-

ject to the condi-
tions laid down
in Appendix 13
to the G.F.R.

Full powers

. Power to order the retention of Full powers

ances of establishment for any

period not exceeding three
months.

To sanction the re-employ-

Pul] powers in the

ment of superannuated persons case of Group C

in temporary vacancles.

To retain the Institute emp-
loyees upto the age of 60 years

To allow mileage allownnce by
& route Other than the shortest
or the cheapest.

To permit Group ‘D’ emp-
loyees to draw next higher
class Rallway fare when ac-
companying an officer on train
which provides no TI Class.

To decide whether a particular
absencc is absence on duty
within the country.

14. To im»0se restrictions on the

16,

17.

18,

exchange of daily allowance
for mileage allowance by
Grovp ‘C' and Group 'D’
employees, travelling in a
public or hired conveyance.

To countersign his own tra-
velling allowance bills and
those of other employees.

To waive proviso (a) to supple-
mentary Rule 209 & to autho-
rise departures from Supple-
mentary Rule 211 regarding
combination of Holidays with
leave.

(i) Grant of Cagual Leave

(li) Grant of leave

(iif) Special digability Leave

employees  upto
the age of 60 years,
Ong year at & time,

Full powers in the
case of Group C

Officers.

Full powers pro-
vided sclection of
the routeisin Insti
tute’s Interest.

Full powers

Full powers in the
case of group B

Officers upto the
age of 60 years,
One Year at a time,

Full powers in the
case of Group B
Officers.

Fullpowers foraca- Full powers be-

demic purposes
and for one month
in other cases.

Full powers

Full powers

Full powers

Full powers

Full powers for
Group B, C,D &

yond one month
in all cases other

than academie. ~-

Casual leave of the

director

Full powers for
Group ‘A’ for

not more than four more than 4 weeks

gv;aks for Group

and full powers in
the case of the Di-
rector,

Full powers

761 G1/81—4
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1

2

3

4

5

7

19. To direct that an Officer on Full powers for the
leave shall be considered to be period of original
in occupation of a residence,

21

22,

23,

24,

25

26,

21.

. To allot residence

Power to make appointments Full powers
to posts (subjct to Rule 7).
(i) Ad hoc/TempoOrary

(1i) Permanent

probation.

Powers to accept resignation of Full powers
Group B employees of the

Institute.

Powers to accept resignation of Full powers in res-
pect of all Group
A Officers except
in case of Profes-
sors and Asso-
Professors.
Powers to permit the Officers Full powers except
of the Institute while going in the caso of Di-
abocad for attending mectings rector on the basis
conferences, seminars, work- ofleave of the kind

Qroup A employees.

deputation or the
period of leave
sanctioned.

Full powers

Full powers for

Group B, C & D
Lecturers
and Assistant Pro-
fessorsnot exceed- Asgoc. Prof. for a
ing & perlod of

—

Full powers for all
Group ‘A’ posts

other than Faculty
posts, Prof. &

period pot exceed-
ing one year and
Lecturers and As-
stt. Professors for
a period exceeding
one year.

Group C & D post Group B posts.
Power to confirm Group A & Full powers except

B Officers, after successful in the case of the

completion of the perfod of Director.

—r

Full powers in
case of Director,
Professors and
Associate Pro-
fessors.

Full powers be-
yond & period of
30 days in the casze
of employees and

shops, symposla etc. or for ducandadmissible full powers in res-

short agsignments.

Powers for treating the absence Full powersuptoa Full powers be-
as on duty for participation jn  maximum of
sclentific days inclusive of

the International

conferenices/symposia
pars etc. abroad by the mem-

bers of the faculty.

Powars to allow retention of Full powers for

invitations
the sponsors of
the meecting etc.

upto the period of pect of Director.
30 days, and that
the faculty mem-
concerned

yond a period of

15 days.

Full powers for

lien in the Institute of emp- Group ‘C’ & ‘D' Group ‘B’ posts.

loyees when they are appointed  posts upto 8 maxi-

mum Of two Years,

One year at a time,

. Powers for fixation of pay of Full powers
Institute employees under

elsewhere.

vormal Rules.

Full powers

Group A posts

Full powers Group

*A’ posts.

— In the case of
Director  subject
to ratification by
the Ingtitute Body.

— Subject to direc-
tions issued by the
Central Govern-
ment from time to
time.

-~ Subject to direc-
tions issued by the
Central QGovern-
ment from time
to time.
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29. Powers t0 Dcrmi-t the Officers Full powers upto Full powers beyond

3o.

.

32,

33,

34,

5.

of the Institute to go abroad in
connaction with the work of
the Institute and treatment of
absence as on duty.

Power to accept Research
grant if these are for durations
not exceeding 3 years.

Power to accept the terms and
conditions on foreign servics
terms in respect of the deputa-
tionist of Central/State Go-
vernment where the terms are
of usual nature.

Power to grant extension of
tenure of Senior Residents/
tutors.

Power to grant advance incre-
ments on the recommsndations
of the Sefection Committee.

Power to grant advance Incre-
ment under F.R. 27 t0 emp-
loyees of Research Schemes on
their appointment (0 regular
posts in the Institute.

Power 10 relax the provision of
S.R. 12 where the subsistance
allowance to be received is in
the nature of daily allowance
and no honorarium s involved.

~— Subject to direo-
tions issued by
Central Govern-
ment from time
10 time.

30 days provided a period of30days.
there are no finan-

cial implications

other than the

period spent in

connection  with

the work of the

Institute being

treated aa on duty,

Full powers subject
10 the general po-
licy of Government
of India.

Full powers

Full powers

Full powers upto Full powers beyond
three advance in- three advance In-
crements, crements.

Full powers, on the
merit of each case.

Full powers Subject to direc-
tions jssued by
the Central Go-
vernment  from

time to time,

—

APPENDIX

(Under the Fundamental! Rules of Government of India, as amended from time to time)

Sr.

Nature of Power

No.

1

Extent of Power Remarks

Director President Governing Body

2

3 4 3 6

36.

31

38.

To declare an Institutc emp- Full powers

loyee to be & ministerial servant.

To suspend a lien

To transfer the llen of an ins- Pull powers provided

titute employee from one
post to another.

Full powers provided Full powers for all other
that he ls authorised  posta.

to make appointments

to the posts on which

the licn is held,

Full powers for all other
that he is authorised  posts.

to make appointrents

to both the posts con-

cerned.
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2

3

4

3

6

39.

41,

42

43,

45,

47.

49.

s51.

To transfer an Institute em-
ployee from one post to ano-
ther.

Full powers In the case Full powers in cdse of Full powers in
case of Group ‘A’
employees.

of Group C & D em-
ployees.

Fixation of pay and allowances Full powers o the case

of an Institute employee trea-
ted as on duty uader F. R. (9),
(©) ().

Counting extra-ordinary leave
for Increments.

Power to reduce the pay of an
officlating Government ser-
vant.

To sanction grant of and to

permit acceptance of ho-
norarium,

Power to appolnt an employee
to hold temporarily to officlate
in more than one post and to
fix the pay of subsidiary posts
and the amount of compen-
satory allowance to be drawn.

To declare the grade of fee
pald to part time employees
(for purpose of T. A.)

To decide the shortest or
cheapest of two or more
routes.

To ellow mileage allowance
by a route other than the
shortest or cheapest.

To decide the point of com-
mencement or end of journey
in @ statlon.

To declare that an Institute
employeo whose pay docs not
exceed Rs. 300/- per mepsem,
is entitled to lowest class ac-
commodation in a steamer.

To declare In case of doubt or
hardship the class of steamer
accommodation to which an
Institute employeoe is entitled.

Power to require a medical
certificate of fitness before re-
turn from leave.

of GroupB, C & D
employees.

Group B employees

Full powers in the case
of Group A employees.

Full powers io the case of Full powers In the case

Group B, C & D em-
ployees.

of Group A employees.

Full powers in the case Full powers in the case

of Group B, C and D
employees.

Full powers upto a ma-
ximum of Rs. 500/-
in each case. In the
case, of recurring ho-
noraria, this limit ap-
plies to the total of the
recurring  payments
made to an Individual
In & year. In the ca-
se of Group A and
Group B employoces
the matter shall be re-
ported to the Gover-
ning Body.

Ful powers subject to
rules applicable to si-
milar to classes of
Central Government
efhployees.

Full powers

Full powers

ﬁdl powers provided se-
lection of the route is
in Inatitute’s loterest.

Full powers

Full powers

Full powers

Full powers

of Group A employecs. -

Full powers In the case
of Director.

——
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52.

53.

54,

35.

56.

57.

58.

59.

61.

62.

63,

2

3

4

Extenslon of leave to cover Full powers provided Full powers in all other

over-stayal.

To sanction transfer to foreign
service in India and to fix the
pay in forelgn service.

To decide the date of rever-
slon of Government servant
who takes leave before re-
version from foreign service.

Power to sanction the un-
dertaking of work for which
a fee ., offered and the accep-
tance of a fee.

Travel by Alr by Officers in
relaxation of rules.

that the employees on
leave will on return be
under the administra-
tive control of the Ins-
titute,

Full powers In respect of
Group B, C & D em-
ployees, subject to the
conditions mentioned
in column 5 agninst
Serial No. 30 in appen-
dix 4 of the P & T
compilation of Funda-
mental and  Supple-
mentry  Rules, Vol
1I.

Full powers

Full powers

Full powers in case of
urgency and necessity.

cases,

Full powers in respect
of Group ‘A’ emplo-
yocs.

UNDER THE SUPPLEMENTARY RULES OF GOVERNMENT OF INDIA AS AMENDED FROM TIME TO TIME

To declare that pay of an Ins- Full powers in the case Full powers in case of

titute employee includes com-
pensation for all journeys by
road.

Power to grant exemptions
from the rule limiting a halt
on tour to ten days.

Powers to fix amount of hire
or charges where an Institute
employee is provided with
means of locomotion at the
expense of the Institute etc.
but pays all the cost of its use
or propulsion.

To grant travelling allowance
to non-officials attending com-
mission of enquiry etc. and to
fix their grade.

To declare who shall be con-
trolling officer and to make
rules for his guidance.

To grant leave other than spe-
clal disability leave.

To grant leave when a medi-
cal board has reported
that there iIs no reasonable
prospect of the employece
belng fit to return to duty.

of Group B, C &
Group D employees.

Full powers upto a limit
of 30 days.

Ful powers

Full powers

Full powers, provided
an Institute employee
is not declared his own

controlling officer.

Full powers

Full powers.

Group A employees.

Full powers beyond a
period of 30 days.

——
———— T ——————
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64. To decide in case of doubt Full powers — s s
whether a particular employee
is serving in a vacation De-
partment,
65. To grant maternity and hos- Full powers = v —
pital leave.
66. ‘To permlit calculation of joln- Full powers = e e
ing time by a route other than
that which travellers ordinary
use.
67. To extend joining time within Full powers Full powers beyond 30 — —
a maximum of 30 days. days.
68. Authorlzing an Ingtitute em- Full powers in case of Full powers in the case — -~
ployee to proceed on duty to Group B, C, and Group  of Group A omployess.
any part of India. D
UNDER THE GENERAL FINANCIAL RULES OF THE GOVT OF INDIA AS AMENDED FROM TIME TO TIME
69. Powers to alter in the caso of Full powers in case of Full powers In the case - —
clerical errors in the date of Group'C'& ‘D' em-  of Group ‘A’ and ‘B
birth recorded in the service  ployees employees.
rolls of Institute employees.
70. Power to sanction investiga- Full powers Full powers in other — —
tlon of claims for arrears of cases.
pay, etc. which are more than
throe years but not more than
six years old.
71. Power to sanction perma- Full powers Full powers lu the cae — -
nent advances In respect of of Director.
employees other than Director.
72. Power to issue instructions to Full powers — — -
subordinate authorities in tho
matterof contingent expondi-
ture.
73. Disposal of obselets surplus Full powers — = The Director shall
& Unserviceable stores. act on the advice of
the Condenmation
Board set up for the
pupnse by the Ina-
titute -
74. Powers to vary the terms of Full powers in cases in Inallother cases = s
repaying of advances granted which he is competent
to Tnstitute employees in ox-  to ganction the grant
ceptional cases. of advances, provided
thatinthecaseof inte-
rest bearing advances,
the period of repay-
ment not extenaed.
78, Power to san‘tlon advances Full powers in the cose — - =
for purchise of conveyance. of Institute employees
holding permanent
posts, subject to the
limits and conditions
laid down In Rules 199
102180f G.F.R.
76. Powers to authorise the sale Full powers in cases — s -—

or transfer of motor vehicles
purchised with advance from
the Institute.

mentloned in clause
(v) of Rule 256 of
G.E.R.
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77.  Power to extend upto & maxi- Full powers — -— —
mum of 24 the number of
Instalments In which an ad-
vance graated for the purchise
of a bicycle should ba repaid
to the Institute.
78. Power to sanctlon advances to Full powers in case of - -
Institute employees on tour, Institute  employees,
transfer etc. holding permanent or
temporary posts subject
to the limits and
conditions laid dowm
in Rule 231 to 234 of
G.F.R.
79. Powers to sanction advances Full powers — - —
forlaw sultto which Institute
{sa party.
80. Power to prescribe the form Full powers —_ — -
of security bond to be execu-
ted by a subordinate authority,
entrusted with the custody
ofcash, storesete.
81, Power to sanction advances of Full powers - - ol
p2y on the eve of important
festivals.
UNDER THE TREASURY R
82. Power to authorise a departure  Full powers —_ — o
from the provisions of the rule
109 (1) relating to custody of
Institute money.,
NOTES :—1. Forserial Nos. 36to 54seecorresponding provision in Fundamental Rules. =
2. For Serial Nos. 55 to 68 sce corresponding provisions in Supplementary Rules,
3. ForSerial Nos. 69 to 81 see Corresponding provisionsin General Financial Rules.
4. ForSerial No, 82see Rule 109 (2) of Central Treasury Rules.
5. Any points which are not covered by the Serial Nos. mentioned in the Schedule, will be governed by the correspording
provisions io the Government of India Rules mentioncd in the definitions at Regulation 2.
SCHEDULE-II
The Apoointing, Disciplinary and Appellate Authority for the various Posts in the Instituts
8r.  Description of posts Appointing Authority Authority Competent to impose penalties and Appellate Ilm
No. penelties which It may impose with reference to
rule 11 of the Central Civil Services (Classifica-
tion, Control & Appeal) Rules, 1965
Disciplinary Authority Penalties under rule
I of Central Civil
Scrvices (Classifica-
tion, Control and
Appeal) Rules, 1965
1 2 3 4 5 6 2.
1. Group ‘A’ posts =
(i) Diregtor Institute (subject to rule Institute All subject to condi-
7 of the AIIMS Rules), tion that penalities
(v) to (ix) shall not be
imposed without the
prior approval of the
Central Govornment.
(ii) Other posts Governing Body (2)Governing Rody All penalitfes Institute
(b) President Penalties (i) to (iv)  Governing Body
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‘B President (2) President All penalties Governing Body
e (b) Director Penalties (i) to (iv)  President
3.  Group 'C' posts Director (a) Director All ponalties President
4. Qroup ‘D’ posts Director (a) Director All ponalt_iel President
(b) Dy. Director (Admn) Penalties (i) to (iv)  Director
in the case of Institu-
te employees othor
than those provided
in (c) & (d) below.
(c) Medical Superinten- Penalties (I) to (Iv)  Director
dent in the case of
AIIMS  Hospital
employoees.
(d) Chief Organiser, Dr. Penaltles (i) to (iv)  Director
Rajendra Prasad
Centre for Optbalmic
Sciences. and chiefs of
other centres as and
when established by
the Institute in the
case of the employees
working in the Cen-
tres concerned.
{F. No. 1-12/80-81/Genl]
By the Authority of the Institute
H. D. TANDON, Director All India Institute of Medical Sclences.
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MINISTRY OF AGRICULTURE
(Department of Agricultore and Coopélation)
New Delhi, the 22nd September, 1981
GSR. 915.—In exercise of the powers conferred by
the proviso to article 309 of the Constitution, the President
hereby makes the following rules further to amend the
Delhi Milk Scheme (Research Assistany Work Study) Re-
cruitment Rules, 1977 :—
1. These rules may be called the Delhl Milk Scheme
Research Assistant (Work Study) Recruitment
(Amendment) Rules, 1981.

2. They shall come into force on the date of their
publication in the Official Gazette.

3. In the acheduls to Delhi Milk Scheme Research As-
sistant Recruitment Rules, 1977.

4. In column 11 for the entry the following entry shall
bo substituted, namely.

Transfer on deputation :

From amongst the officers holding the post in the pay
scales of Rs. 425700, 550—750

and 550—800 with $
years regular service in the said grade in Delhl Milk Scheme,
who shall have —
Ahdzgme of an recognised Unlversity or its equiva-
nt,.
2. rendered at least 5 years regular servi the
above scales, o e

3. Completed successfully or be

eligible to underge
the Basic Management o/

Service Course of e



